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... Applicant

Versus

1. Unicn of India through  Szoretary ko the Government, Department of

Posts, Ministry of Communicaticn, Mew Delhi. -
2. Chief Posk Master Geneval, Fajasthan Civsle, Jaipur. |
3. Fost Master Gensral, Pajasthan Scuthern Civcls, Ajmer.
4. .uupeLlutwndent of E‘;t Officseg, Bzawsr Fostal Division, Beawz

.ne Rcapondents

CORAM:

HOLT'ELE ME. WFIDL I'PIZHIR, VICE CHAIMAN

HOWW'BLE MR.C.P. SHAFMA, ADMIIIIZTFATIVE MEMPER
For the Applicant - «se Mr.C.B.Sharma
For the Respondents eee Mr.K.N.Shrimal

- O R D-ER : b
FEF - HOIT'BLE -ME,GOPAL TRISHIRA, VICE CHATRMAN

Applicant, Prabhu Singh,- in  this application u/s 19 nf the
‘Adminiztrative Trikunals Ack, 1935, has mainly sought a dirvection for
consideration of his cardidature for the post of EDBEM in view of Ann.A-1,
dated 12.1.57, ard to give him vegular appointment thereafter. He has also
pray=d that the respondents e Airscted nok Eo dis—engagé him from his

present post.

Z. We have heard the learned counsel for the parkiez. The zounsel for the
parties have agresd bo thiz ratier t zingy Aispcezl of at the stags of
admission. )

3. The post of Bxtra Deparvimental Branch Post Master (for short, EDPPM) ,

Kalinjar, had fallen vacant Jdue to the death of the peraon who ccocupizd the
said post.  The charge of the 2aid post was handed cver to one Daulat Singhy
by whom the ‘charge of the =2aid post wes dzlivered to the applicant on

13.5.9

owever, respondeni 5.2 has called for applications from varions
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persons  for appointment to the 2aid post and such applicaticns are being
called for from only thoze perscne whose names have b2en sponsorsd by the
Employment Exchangz, Alwar.  The applicant contends that hiz candidature
shiculd alzc be considered alongwith persons whose names have been zponecrsd

El
Ly ‘the Emp1 yment Brchangs. Thiz contention holds good in view of the

Ty LD . . . ) : o , -y~
(}{NN*‘ Jecision of Hon'ble the Supreme Court in the case of Excize Superintendent




Mallapatnam v. K.B.M.Viewzshwara Fao and others, reporbed in 1996 (7) Supreme
201, wherein Hon'hbles the Supreme Court has held thak even where a candidate
iz not  spenscred by the Employment  Exchangs, his  candidature can  Le
considerad. An interim direction for conzideration of the applicant's
- candidature waz issusd by this Tribunal on 17.1.97. The learnsd ~cunsel for
the respondents has not filed any reply. Since a direction for senzideration
of the candidaturs of the applicant has alrzady been gJiven, ws deem it propsr
to Jdigpose of the present OA with a Jirection to the respondents Lo consider
the _:nJ1Jstur@ of the applicant on merits for the st of BDEPM alongwith
candidates Whuac names have alrzad bzen, zponzored by the  Bmployment
Brchangz. If the rules permit, the respondents shall take into aszount the
gazrvice venderad iy the spplicant as ELREM wiile considering his candidature
on merits.  If the applic ant;has nok been dis-engaged alresdy, he shall not
be dis-engaged till appoinkment to the post of EOBRPM iz wad:z on regular
kasiz. The OA atands Algpoesd of ac :mtilmqb at the stags of admizsion,

with no order a2 to costs.
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(O.P.SHARMX . (GOPAL RISHNMA)
ADMIIITETRATIVE MEMBER ’ ’ VICE CHATIRMAN
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